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taken up through Video tiunlvrwwmg (Cisco Webex)

> Virender Singh, Ld. AddL PP for State

dekounsel for accused Ankusgh
\ceused

Rahul with counsel present in coun

None for accused Anand.

Written arguments filed on behalf of accused Rahul
ld. Counsel for accused Ankush submits that roday he cannot

e arguments.

Reader of the court submits that despite several efforts mobile

phone of counsel for accused Anand is not reachable. Reader Ahlma
directed to contact the counsel for accused Anand by next dare and intonm

to address the final arguments on next date.

Put up for final arguments on 14.08.2020 oY
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CA No, 473 19
Deepak vs, State

05.08.2020

Matter taken up through Video Conterencing (Gisco Webex).

| PR, 1§ ]
Prosent None for appellang
Sh. Virender Singh, Ld, Addl PIF for Stanes respondent
Reader of this court contacted sh. J0 S Arya, Ll Counsel o
appellant, through clectronice mode who stated that he Is out of station andd

request to adjourn the mattor.

AU his request, put up on 07.09.2020,
o
(Chiru Auginrwal)
AS-02/Contral ZTHC/ Delhi
05,08 2020
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Vatte : : '
HIer taken up through Video l..“l.nl!'t'mqu'ing (Cisco Webex),
Tesent NOne fo FEVIRIONIS)

Sh. Virender Stgh, L Addl, pp tor State/respondent.

Reader of this Lot contacted Sh. Animesh K. Dixir,

Ld. Counsel
h t‘h'l'll'\!lli‘.' maode

UVAISIOmSt

» throug

who stated that he I8 out of station and

LSt

to adjourn the matter,

At his request, put up on 10,09,2020,

(Charu Aggarwal)
ASJ-02/Central/ THC, Delh
05.08.2020



R E Y RN Raohi &

ol

0 rough Video ¢ '\“Ht‘h‘li\‘lﬂ.\l (U0 Webox)

wIeE Singh, kel Ackit P o State appellant,

AR i L BAC Ry Both respondents

L EAC subimits tha FSpaRdent Rohit is i JC in some OLhEY vane,
W aocised Rahal is on Bail but he i o h,n-n:.z Nix mahile b

Let notice be sent 1o respondent Rahal thiough 10, for 21 OR, 2020
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Viatter taken up through Video ‘:"Iil‘g‘i‘t‘llt‘ilm (Clsco Webex).

S Virende Singh, Lel, Addl. PP 1or State

SN M, G dain. Ld Gounsel for accused Rohit & Rokesh @ Gug

and Ld, Amicus Guriae for aceused Sushil w Chuha,

Written arguments filed on behalf of accused Sushil @ Chuha,

Put up orders on 14.08.2020. a’ﬁ

(Charu Agean
ASJ-02/Central/THC/D
05,082



LR No, 190 20)

Hemang Llpta Vg, p

rema Deyj & Ors,

UL 08 2020

Matter taken up through Video Conferencing (Cisco Webex).

Ll Counsel for revisionist.

Notce of the revision petition be sent to the respondents on filing

for 14, 09,2020

(Chatu Aggarwal)
ASJ-02/Central/THC/Delhi
05.08.2020






FIR No. 176,19
PS: Civil Lines
Kunal Vs, State
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VIEN this application are the re
the reports of some medical tests of applicant’s wite. 10

woverihied those reports from Dr. Sh. 8 C. Pandey, whose name is mentioned
' the reports. Dr. S, C. Pandey has given his report that he had only advised X-
Ray to the applicant's wife. No medical emergency is reflected from any of the
medical documents annexed with the application. Since dismissal of the first
bail application, no change of circumstance could be pointed out by Ld. Counsel,
henee, at this stage, no ground for bail is made out. The present application is
hereby dismissed.

Copy of this order be given dasti to the applicant’s counsel.

o

(Charu Aggarw a0
ASJ-02/Central/THC/Delhi
05.08.2020
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